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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI

RESPONSE ON BEHALF OF
UTTARAKHAND POLLUTION CONTROL BOARD
Original Application No. 417/2022

Niranjan Bagchi
Petitioner
Versus

State of Uttarakhand

Respondents

1. Background:

That the above noted O.A. was listed for hearing on 10.11.2022, wherein
the Hon’ble National Green Tribunal was pleased to issue the following

directions:

“4. In view of the averments in the application and
observations in the report of the Joint Committee, we consider
it appropriate to have response of (1) State of Uttarakhand
through Chief Secretary, Government of Uttarakhand, (2)
Principal  Secretary, =~ Urban  Department, State of
Uttarakhand (3) State PCB, (4) Commissioner, Municipal
Corporation, Dehradun, and (5) District Magistrate, Dehradun,
who stand impleaded as respondents No. I to 5. The Registry is
directed to prepare and attach memo of parties to the
application and issue notices to respondents No. 1,2, 4 and 5
requiring them to file their reply/response within two months
at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of Image PDF.

6. Reply/response on behalf of State PCB be filed within two

months as directed above”
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2. Observations of the Joint Committee:
The Joint Committee recommended following actions in the report;
a. To Payjal Nigam: It is necessary to trap all the drains.

b. To Jal Sansthan: It is necessary to connect the sewer connection of

all the settlements along the river to the sewer line.

c. To Nagar Nigam: It should be ensured that the management of urban
solid waste is done regularly in all the settlements on the banks of the

river.
3. Action taken by UKPCB:

In compliance of the aforesaid order of this Hon’ble Tribunal and
observations in the Joint Committee Report, the following actions have

been taken by Uttarakhand Pollution Control Board;

a. The Member Secretary, UKPCB issued a letter dated 28.01.2023 to
the Managing Director, Uttarkhand Payjal Nigam, Dehradun requiring
him to provide current status and details of the action taken by the
Department with respect to the observations of the Joint Committee
within one week. In this connection, copy of the letter dated
28.01.2023 is being marked and filed as Annexure No.l to this

response.

b. Further, the Member Secretary, UKPCB issued a letter dated
28.01.2023 to the Chief General Manager, Uttarakhand Jal Sansthan,
Dehradun requiring him to provide current status and details of the
action taken by the Department with respect to the observations of the
Joint Committee within one week. In this connection, copy of the letter
dated 28.01.2023 is being marked and filed as Annexure No. 2 to this

response.
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c. It is pertinent to mention that at present, no reply has been received
from the Uttarkhand Payjal Nigam, Dehradun and Uttarakhand Jal

Sansthan, Dehradun till date.

% 2k 3k ok ok ok ok o ok ok ok ok ok ok ok ook ok



g.'\:‘!, s
avall
L

[
=

Aresunt— 1-

4691, IEE. T, TEEHRT Vs, IENGH (STRIETS)

E-Mail:- msukpcb@yahoo.com

Zehdit / Ta 3. / 60183586 /2023 / )\ 2 Q faTid 28 01.2023
gHoshodo Hex /aftmeaye
[ #, ‘
PCESE NG
JaNrEvs YgeTe A
11-HIg g, TEGH |
frm— moWomoaﬁmamﬂo417/mnﬁvmmmwmm$wﬁ ‘
uiiRa amewr @ 10.11.2022 & FTHA H|
ey,

IR fawas Ao wHosiod & AW AR 12072022 @ UG H S Wgad Wi
HIE P WG AT 9 AT BT 25102022 B WK g8 @ | forws! "o oMo # RAE 03.41.
2022 BT IRge @1 T3 | e SW A0 THoSodlo gRT U fRAE 1011.2022 & Wy 4 # fe
ey 3 ™ g-

“4. In view of the averments in the application and observations in the report of the
Joint Committee, we consider it appropriate to have response of (1) State of
Uttarakhand through Chief Secretary, Government of Uttarakhand, (2) Principal
Secretary, Urban Department, State of Uttarakhand (3) State PCB, (4)
Commissioner, Municipal Corporation, Dehradun, and (5) District Magistrate,
Dehradun who stand impleaded as respondents No. 1 to 5. The Registry is
directed to prepare and attach memo of parties to the application and issue notices
to respondent No. 1, 2, 4 and 5 requiring them to file their reply/response within
two months at judicial-ngt@agov.in preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF.”
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“4. In view of the averments in the application and observations in the report of the
Joint Committee, we consider it appropriate to have response of (1) State of
Uttarakhand through Chief Secretary, Government of Uttarakhand, (2) Principal
Secretary, Urban Department, State of Uttarakhand (3) State PCB, (4)
Commissioner, Municipal Corporation, Dehradun, and (5) District Magistrate,
Dehradun who stand impleaded as respondents No. 1 to 5. The Registry is
directed to prepare and attach memo of parties to the application and issue notices
to respondent No. 1, 2, 4 and 5 requiring them to file their reply/response within
two months at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF.”
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